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PRESENT: DR. v, g, SUBBURAJ MS. INA MALHOTR4
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Present: Mr, R. s, Suri, Sr. Advocate with Mr. Anjan Chakraborty,

T€possess the vehjcle. In view of the submissiong made and the fact that no reply
h@s been filed, it ig directed that the RP shalj take over the POssession belonging
to. the Corporate Debtox; being a Honda City Car bearing Registration no. DI,
3CCL 4611, Police ajq, if required, be taker.

(sapna)



CA 280/2019 has been filed by the Karur Vysya Bank praying that the RP be
changed.

CA 133/2019 has been filed by the lessor of the Corporate Debtor where the
plant and machines are installed. The RP submits that they are unable to vacate
this premises because the machines cannot be shifted out. The applicant
submits that the rent towards the same has not been paid by the COC to them
iWhich has to be recovered as cost of the COC. It is now submitted by the RP that
“they have infact made over payment, if security deposit is taken into accournt.
The email has been sent by the RP to the applicant to given clarification on -

certain points. Let the same be replied to.

Without adjudicating on the merits of the claims made by the lessor} a sum of
Rs. 5 lakhs is being tendered by the RP. The same is accepted without prejudice
to his rights.

CA 455/2019 has been filed by the Ex-Directors praying that they may be
provided with the minutes of the COC meeting held. Ld. Counsel for the RP
submits that the evaluation matrix and eligibility criteria discussed in the
meeting of 37 COC cannot be shared on grounds of confidentiality. Let reply be
filed.

'I;o come up on 3rd June, 2019,
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